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For Appellant (s)Mr. Rattan K. Singh, Adv.
Mr. Nikhilesh Krishnan, Adv.
Mr. R.K. Choudhary, Adv.
Mr. Sagar Saxena, Adv.
Mr. Jayan Mehta, Adv.

Ms. Vandana Singh, Adv.
Mr. Kanhaiya Priyadarshi, Adv.

For Respondent (s)Mr. Subramonium Prasad, Adv.

Mr. Prasanjit Keswani, Adv.

today.

UPON hearing counsel, the Court made the following

ORDER

Mr. Uday Umesh Lalit, the learned Amicus Curiae addressed the Court from 10.40 A.M. To 12.50
P.M. Mr. Subramonium Prasad made his submissions for five minutes.
Learned counsel for the appellant files an affidavit stating

that the name of the appellant has been changed to ABB Ltd. With effect from 27th February, 20
03 and makes an oral prayer for the index being corrected. The learned counsel for the respon
dents has no objection to it. Let the index be corrected by substituting "ABB Ltd." in place

of "Asea Brown Boveri Ltd."
Hearing concluded.
Judgment reserved.
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